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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

I 	 B.a.•a 

184 of 2006. 
O.A.No. 

01.08.2006 
• 	 DATE OF DECISION S  

Sri P. Das 
............................., . . Applicant/s 

Mr A. Ahmecl and Ms Smite Bhattacharyya 

4 

S 	 ................ 	 Advocate for the 
Applicantis. 

— Versus- 

Umon of India & Others 
Respondent/s 

Mr M.U. Ahniêd , Addi. C.G.S.C. 
..................................................................... Advocate. for the 

• 	 Respondents 

COMM .• 

• HONBLE MR ICy.. SACHIDANANI)AN, VICE-CHAIRMAN 
HON'BLE SRI GAUTAM RAY J  ADMINISTRATIVE MEMBER 

Whether: reporter:; of local newspapers 
may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not 7 	fis/No 

Whether to he forwarded for including in the Digest 
Being complied atJodhpur Bench? 	 0Xes/No 

Whether their Lordships wish to see the fair copy. 
of theJudgment? 	 • 	 ,YsINo 

• 	 •-. —8* 
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:NTRALADMHiJTSTBATIV TRIBUNAL 
1T imwA LI f 'T t'1TC'IJ 

uate ox uruer in is tne ISL J.uJgusL uuo. 

Th'e Hon'hie Sri LV. Sachidanandan, Vicerhairrnan. 

TheHon'ble Sri Gautam Ray,"Administrathe Member. ' 
• 	 •,:, 

• Shri Prahir Kumar Das 
Son.ofLatePradyutKumar.Das 	 .1. 	 '• 

Enforcement Officer' 
OfflceoftheAssistant:Director, 
Directorate of Enforcement Guwahati Sub-Zonal' Office 

• Houe No.4, Bye Lane No.4, Rajg,arh Road, 	 " 
• .Guwaati - 781003. 

- ..Applicant 

By Advocates Mr Adil Ahmed and Ms Smita Bhattachajee 

- %Wsus - 

L 	The Union of India, tepiesented by the 
• 	Secretary to the Government of.india, • 	 Ministry of Finance, New Delhi - i.. 

/ 2. 	TheDirector; 	 ' 
Directorate of Enforcement 

/ 	Lok Nayak Bhavan,Khan Market 	' • 	•• 
NwDethi-110003. 	 ' 

3 	The Special Directoi (Admnistation) 
• 	 : 	Directorate of Enforcement 	•• / 	, 

• , 	• Lok Nayak.Bhavan, 1(han Market 	., •. 	 ' 

New Delhi 110 003.: 

4. 	The Deputy Director 
Directorate of Enfocethent 

• 	Koikata Zonal Office 	 • 
• 	C.GO.ComIex,SaitLake 

a Kolkat- 64. 	• 	 • 	
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• 	 '• 	 . . . 110-sporidents  

• 	, 	By Advocate Mr M.U. Ahrnd, AddL C.G.SC. 	•• 	 •0 
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ORDER (O1ALj 

K.V. SACHIDMJANDAN 

The Applicant: was appointed as Juior Stenographer in 

the office of the Directbrate of Enforcement, Government of India, 

Special Unit, Kolkata. Thereafter, the Applicant was prQn6ted on 

merit quota as an Assistant Enforcement Officer at Special Unit, 

Kolkata. The Applicant was transferred from Special Unit, Kolkata to 

Kolkata Zonal Office, Kolkata and on June 1996, he was again 

transferred from Kolkata Zonal Office to Delhi Zonal Office, New * 

Delhi. Now, the Applicant is -working as Enforcement Officer at 

Guwahati Sub Zonal Office, Guwahati from 01.11.2004. The Applicant 

was undergone three times Anglo Piasty Operation, fIrt at AIIMS, 

New Delhi and other twO at B.M. Birla -Heart Research Centre at 
/ 

• Kolkata. The Applicant submitted representation on 22.062006 

seeking transfer from Guwahati to Kolkata due to his health reason. 

But the Respondents did not reply 10 the said representation. 

Aggrieved by the said inaction of the Respondents, the Appliôant has 

filed this Application seeking the followIng reliefs: - 

"81 That the. Hon'bie Tribunal may be 
pleased to direct the Respondents to transfer 
the applicant from Guwahati to KOlkata, i.e. 
his home town, considering his condition of 
health and the interest of his iämily members 
includIng his old aged ailing mother, ailing 
wife and two children. 

8.2 To pass any other appropriate relief or j 
relief(s) to which the Applicant may be entitled 

nil QC in ar her. - cicrn f1- and n rtrr hir fh 
i.41Z A 	i.1i 	I I  

Hon'hle TribunaL" 

2. 	We have heard Mr A. Ahmed, learned Counsel for the 

Applicant and Mr M.U. Ahmed, learned AddL C.G.S.C. for the. 

Respondents 	 - 

I 	 • 
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Mr A. Ahmed, )earnedCounsel for the Applicantsubmitted 

that the Applicant; submitted representations right from 15.09.2004.. 

seekmg ti'ansfer to his hometown Howevei, the Respondents did not 

respond to the said representations Mi Ahmed, learned Counsel 

further submitted that he will he satisfied if a direction is ghren to the 

Respondents to consider these representations of the Applicant with 

all sympathy and as per guidelmes Mr MU Ahmed, learned Addi 

C G S C for the Respondents submitted that it will suffice the ends of 

justice and he has no objection in adopting such coursef action. 	* 

. 	In the interest of jUstice, this Court directs. that the 

representations that has been filed by the Applicant shall be 

considered, by the Respondent No 2 with all sympathy and pass 

appropnate order and communicate the same to the Applicant within 

three months from the date of receipt of this oider.  

TheOA. is disposed of as above at tIe admission stage 

itselLin the circumstances,no order as to costs. 	. 	. . 

(GAUTAM RA 	. 	 (LV. SACHIDANANDAN) 
ADMINISTRATIVE MEMBER 	 VICE-CHAIRMAN 
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IN THE CE] TRAA AT E TRIBUNAL, 

	

(3UWAHATI BENCH, 	LTI. 

(An Application Under Section 19 of the Administrative Tribunal Act 1985) 

• 	 ORIGINAL APPLICATION NO. 	 OF 2006. 

Shri Prabir Kumar Das 
Applicant 

-Versus- 

The Union of India & Ors. 
...Respondents 

INDEX 

SI No. Anuexure Particulars 	
f_Page 

No. 

I 	j 
- 

Application 1-10 

2 t\fr3jfitjon 11 

3 A Photocopy of Clinical Suniinaiy of the applicant 
12, issued by the Safdarjang Hospital, New Delhi. 

4 B Photocopy 	of the Discharge 	Order dated 
01.04.1997 issue by the All India Institute of 
Medical Sciences, Department of Cardiology. 

5 C Photocopy of Anglo Nasty Operation report 
dated 04.12.2002 issued by the B. M. Birla 15 
Heart Research Centre, Kolkata 

6 D Photocopy of representation-dated 15.09.2004 
filed by the Applicant before the Respondent j (, 
No;2. 

7 E Photocopy of Medical Certificate of Dr. D. J. 
. Lahon dated 03.04.2005 

S F Photocopy of Represenlalion dated 03.O 12005 
filed by the. applicant before the Respondent w .- 19 
No.2. 

9 0 Photocopy 	of 	Representation 	dated 
04.04.2.2005 filed by the applicant before 90 
the Respondent No.2. 

10 H Photocopy of the Medical Certificate issued by 
the B. M. Birla Research Centre, Kolkata  

ii I Photocopy of one of such representation- 
dated 22.06.2006 flIed by the applicant 3 before the Respondent No.2. 

Date: 1-1-00 
	

Filed By: 

Advocate 

/ 

( 



IN THE CENTRAL ADM1NISTRATNE TRIBUNAL, 

GUWAHATI BENCH, GUWAHAT 

(An Application Under Section 19 of the Administrative Tribunal Act 1985) 

ORIGINAL APPLICATION NO. j 7I OF 2006. 

Shri Prabir Kumar Das 

Applicant 

-Versus- 

The Union of India & Ors. 

Respondents 

LIST OF DATE AND SYNOPSIS 

February 1972 	Applicant was appointed as Junior Stenographer in the Office 
of the Directorate of Enforcement, Government of India, 
Special Unit, Kolkata 

May 1978 	Applicant was promoted on merit quota as an Assistant 
Enforcement Oflicer at Special Unit, Kolkata 

27.03.1992 	Applicant was transfen'ed from Special Unit, Kolkata to 
Kolkata Zonal Office. 

08.02.1997 	Applicant suflèred sever heart attack at New Delhi. 

01.04.1997 	Applicant has undergone Anglo Plasty Operation at AIIMS, 
New Delhi. 

22.11.2002 	Applicant sufièred severe heart attack at Kolkata. 

04.12.2002 	Applicant undergone second Anglo Plasty Operation at B . M. 
Birla Heart Research Centre at Kolkata 

13.09.2004 	Applicant was transfened from Kolkata Zonal Office to 
Guwahati Sub-Zonal Office. 

15.09.2004 	Applicant filed representation before Respondent No.2 for his 
retention at his home town Kolkata. 
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01.11.2004 	Applicantjoined at Guwahati Office. 

	

03.01.2005 	Applicant filed representation before the Respondent No.2 for 
consideration of his case on Medical and Humanitarian 

	

03.04.2005 	Applicant health condition further deteriorated and he was 
check-up by Dr. D. J. Lahon at Guwahati. 

	

04.04.2005 	Applicant filed representation before the Respondent No.2 for 
consideration of his case on Medical and Humanitarian 

	

16.06.2005 	Applicant again suffered severe heart attack in office and he 
was air lifted to Kolkata by the Head Quarter. 

	

22,06.2005 	Applicant undergone third Angio Plasty Operation at B. M. 
Birla Heart Research Centre at Kolkata. 

22.07:;

Or
Applicant ified representation before the Repondent No.2 for 
consideration of his case on Medical and Humanitarian 
-. 

But till today nothing has been done by the 
Respondents for transferring to his home town Kolkata on 
Medical and Humanitarian ground and hence this Original 
Application for seeking justice in this matter. 

rjl_, I 
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IN THE CENTRAL ADMINISTRATiVE TRIBUNAL, 
GUWAHATI BENCH GUWAHATI. 	 - 

(An Application Under Section 19 of the Administrative Tribunal Act 1985) 

ORIGINAL APPLICATION NO. 	I $-' OF 2006. 

BETWEEN 

Shri Prabir Kutuar Das 
Son of Late Pradyut Kwnar Das 
Enforcement Officer 
Office Of the Assistant Director 
Directorate of Enforcement 
Guwahati Sub-Zonal Office 
House No.4 
Bye Lane-4 
Rajgarh Road 
Guwahaii-781 003. 

Applicant 
-AND- 

The Union of India represented by the 
Secretary to the Government of India, 
Minisiry of Finance, New Delhi-i. 

The Director 
Directorate of Enforcement 
Lok Nayak Bhavan 
Khan Market - 
New Delhi-i 10003. 

The Special Director (Administration) 
Directorate of Enforcement 
Lok Nayak Bhavan 
Khan Market, 
New Delhi-i 10003. 

The Deputy Director 
Directorate of Enforcement 
Kolkata Zonal Office 
C.G.O. Complex 
Salt Lake 
Kolkata-64 

Respondents 
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DETAILS OF THE APPLICATION: 

PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE: 

This application is not made against any particular order but it is 
made for seeking a direction from this f[on'ble Tribunal to the respondents 
to consider the case of the applicant for his transfer from Guwahati to 
Kolkata Office on extreme humanitarian and medical ground. 

JURISDICTION OF THE TRIBUNAL: 

• The Applicant declare that the subject matter of the instant 
application is within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION: 

The Applicant further declares that the subject matter of the instant 
application is within the limitation prescribed under SectIon 21 of the 
Administrative Tribunal Act 1985. 

FACTS OF TILE CASE: 

Facts of the case in brief are given below: 

4.1 That your humble Applicant is an Indian Citizen by birth and as such 
he is entitled to get all the rights and priviLeges guaranteed under the 
Constitution of India. He is aged about 56 years. 

4.2 That your humble Applicant begs to state that he had joined in the 
Office of the Directorate of Entbrcement, Government of India, Special 
Unit, Kolkata in February 1972 as a Junior Stenographer. In May 1978, he 
was promoted on merit quota as an Assistant Enforcement Officer in the 
above-mentioned Office at Special Unit, Kolkata. 
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4.3 That your Applicant begs to state that on 27.03.1992 he was 
transferred from Special Unit Kolkata to Kolkata Zonal Office, Kolkata. On 
June 1996, he was again transferred from Kolkata Zonal Office to Dcliii 

Zonal Office at New Delhi. Now he is working as Enforcement Officer in 
Guwahati Sub-Zonal Office, Guwahati-3 since 01.11.2004. 

4.4 That your Applicant begs to slate that on 8th  Februaiy 1997, the 
applicant suddenly suffered severe heart attack when be was posted at New 
Delhi. With the help of office colleague and his neighbour, he was admitted 
at Safdaijang Hospital New Delhi and after slight recovery he was again 

admitted at AIIMS, New Delhi where he had undergone Angio Plasty 
Operation. 

Annexure - A is the photocopy of Clinical Sununaxy of the 
applicant issued by the Safdai)ang Hospital, New Delhi. 

Annexure - B is the photocopy of the Discharge Order dated 
01.04.1997 issue by the All India Institute of Medical 
Sciences, Department of Cardiology. 

4.5 That your Applicant begs to state that on 22 nd  November 2002 the 
applicant again suffered severe heart attack at his residence at Kolkata when 
he was immediately admitted him at B. M. Birla Heart Research Institute, 
Kolkata Subsequently another Angio Plasty Operation was performed on 

04.12.2002. Thereafter the health condition of the applicant has started to 
deteriorate day by day. 

Annexure - C is the photocopy of Angio Plasty Operation 
report dated 04.12.2002 issued by the B. M. Birla Heart 
Research Centre, Kolkata. 

4.6 That your Applicant begs to state that on 13.09.2004, vide Eastt. 
Order No.10/2004, he was transferred from Kolkata Zonal Office to 

Guwahati Sub-Zonal Office without considering the poor health conditions 
of the applicant He umnediately filed a representation on 15.09.2004 before 

A---- 
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the Respondent No.2 for his retention at his home station Kolkata Zonal 
Office on Heath / Medical ground. But the same was not considered by the 
Respondents and he was compelled to join at Guwahati Office on 

01.11.2004. It is tobe stated that he is staying at Guwahali alone because it 
is not possible to bring his wife and two children as they are looking after 
his old aged ailing mother at his home town Kolkata Now due to mental 
agony and stress the wife of the applicant is also suffering from 
hypertension and shortage of Hemoglobin. 

Annexure - D is the photocopy of representation-dated 
15.09.2004 ified by the Applicant before the Respondent 
No.2. 

4.7 That your Applicant begs to state that his health condition further 
deteriorated at Guwahati and he was rushed to Dr. D. J. Lahon on 
03.04.2005 for medical check-up and he was advised by the doctor for 

constant medical check-ups and he needs to be looked after by his family 
members to cany out his daily work. 

Annexure - E is the photocopy of Medical Certificate of Dr. 
D. J. Lahon dated 03.04.2005. 	- 

4.8 That your Applicant, begs to state that on 03.0 1.2005 he filed a 
Representation before the Director, Directorate of Enforcement (FEMA), 
Govt of India New Delhi, i.e. Respondent No.2 praying for consideration 
of his case on medical & humanitarian ground and to transfer him to his 
hometown Kolkata. In the said representation he has stated that he has 
already suffered severe heart attacks twice and has to undergone two Angio 
Plasty Operation, which have already damaged his heart up to 40% as per 
report of Dr. D. Kahli of B. M. Birla Heart Research Institute. Alter that he 
has also filed a representation on 04.04.2005 requesting the Respondent 
No.2 to consider his case for home posting at Kolkata. 

rA-- 
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Annexure - F is the photocopy of Representation dated 
03.012005 filed by the applicant before the Respondent No.2. 

Annexure - G is the photocopy of Representation dated 
04.04.2005 filed by the applicant before the Respondent  ' 

~)i 
No.2. 

4.9 That your applicant begs to state that on 16.06.2005, he again fell ill 

at Guwahati Office. and immediately his colleague took him to Wintrobe 
Hospital, wherein he was examined and found his condition to be critical 

and later he was transferred to Down Town Hospital, Guwahati for further 

treatment. The Head Office was infonned all along and as per their advice 

the applicant was air lifted to Kolkata and admitted again to B. M. Birla 

Heart Research Centre wherein third Angio Nasty Operation was performed 

on 2206.2005. He was also advised by the B. M. Birla Heart Research 

Centre to be extra ordinarily careful and he should avoid worry, hurry and 

tension in order to prevent the progress of aggressive disease. At that time 

the applicant's family was verbally assured by the then Director of 

Enforcement that the applicant's health conditions will be considered 

shortly for transferring the applicant to his home town at Kolkata but 

nothing has been done in this regard till date. 

Annexure - H is the photocopy of the Medical Certificate 

issued by the B. M. Birla Research Centre, Kolkata. 

4.10 That your applicant begs to state that since the health condition of the 

applicant was not satisfactory, the applicant was compelled to avail the 

medical leave till 21 April 2006 for about ten months. During and after the 

aforesaid period that he made several representations before the Respondent 

No.2 praying for consideration of his transfer to his home town Kolkata on 
Medical and Humanitarian ground but surprisingly till date the Respondents 

did not consider the case of the applicant reason best known to them. It is 

worth to mention here that there are sufficient numbers of vacancies are 

lying vacant at Kolkata Zone wherein; the applicant can be easily 
/ 	

accommodated in those vacancies without disturbing any other. 

-ALI 

/ 
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Annexure - I is the photocopy of one of such representation-
dated 22.06.2006 flIed by the applicant before the Respondent 

No.2. 

4,11 That your applicant begs to state that the applicant has served this 

Directorate more than 34 years with utmost sincerity and with full 
satisfaction of the authority concerned. But the respondents has not 
considered his case with a kind and sympathic manner. As such applicant is 
compelled to approach this Hon'ble Tribunal for seeking justice in this 

matter. 

4.12 That your applicant begs to state that the action of the  respondents in 

the case of the applicant is improper, mala-fide, illegal, unjust and without 

jurisdiction. 

4.13 That in view of the  facts and circumstances, it is a fit case for passing 

a order I direction by this Hon'ble Tribunal, protecting the interest of the 
applicant and his family members including his old aged ailing mother, 

4.14 That your applicant submits that the action of the Respondents is 
illegal, arbitraiy, whimsical and nialafide with a motive behind. 

4.15 That your applicant submits that the Respondents have violated the 

fundamental rights of the applicant and also violated the principles of 
natural justice. 

4.$ That your applicants submit that the action of the Respondents for not 
disposing the representations of the applicant with sympathic view and non-
consideration of his case of transfer to his home town Kolkata is gross 
violation of service jurisprudence and also administrative fair play. 

4.11 That your applicant submitsthat the Respondents have acted in an 
arbilraiy manner by non considering his case of transfer to his home town 

Kolkata on Medical and Humanitarian ground. 
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49 That your applicant submits that he along with his family members D 

are running from pillar to post for getting justice in this matter. But the 
Respondents have deprived them by not considering the genuine case of the 

applicant 

44 That your applicant submits that the action of the Respondents is 
whimsical, unreasonable, with a motive behind and also colourable 

exercise of powers. 

0() That your applicants submits that the family members of the 

applicant are in mental agony and passing days in anxiety for the 

deteriorated health condition of the applicant at Guwahati. 

4l That your applicant submits that he demand justice which has been 

deniedtohim 

4.1Z That this application is filed bonafide and for the interest ofjustice. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1 For that, due to the above reasons and facts, which are narrated in 
details, the action of the Respondents is prima facie illegal, malafide, 
arbitraiy and without justification. 

5.2) For that, the Applicant has suffered three severe heart attack from 
time to time and has undergone Anglo Plasty Operation thrice, which have 
deteriorated his health to a great extenct 

5.3) For that, lastly the applicant had suffered a severe heart attack on 
10.06.2005 while in Guwahati Office and his colleagues took him to 
Wintrobe Hospital and thereafter was admitted to Down Town Hospital, 

Guwahati, where the doctors have advised to air lift him to Kolkata and 
Head Quarter also took initiative to air lift him to Kolkata and he was forced 
to take medical leave for ten months and to remain at his hometown Kolkata 
under strict supervision of family members for regular medical check-ups. 
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5.4) For that, there are sufficient vacancies are lying vacant available in 
and around Kolkata Office where can the applicant can be easily 
accommodated without disturbing any other. 

5.5) For that, the applicant has left behind his old aged ailing mother, his 

ailing wife and two children at Kolkata alone and the applicant is in constant 

wony and anxiety over the well being of his family members. 

5.6) For that, the Respondents should have to consider the various 

representations submitted by the applicant from time to time. 

57) For that, lastly B. M. Birla Heart Research Centre, Kolkata has 

already advised the applicant to be extra ordinary careful and should avoid 
wny, hurry and tensions in order to prevent the progress of aggressive 
disease i.e. at present the applicant is suffering from 

5.8) For that, the Respondents have violated the principle of natural 
justice and fundamental nghts of the applicant guaranteed under the 

Constitution of India. 

5.9) For that, in any view of the matter, the action of the Respondents are 

not sustainable in the eyes of law as well as facts of the case. 

The Applicants craves leave of this Hon'ble Tribunal advance further 

grounds the time of hearing of this instant application. 

) DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 

available to the Applicant except the invoking the jurisdiction of this 

Hon'ble Tribunal under Section 19 of the Administrative Tribunal Act, 
1985. 

7L 
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MATtERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY 
OTHER COURT: 

That the Applicant further declare that he has not ified any 
application, writ petition or suit in respect of the subject matter of the instant 

application before any other court, authority, nor any such application, writ 

petition of suit is pending before any of thent 

RELIEF PRAYED FOR: 

Under the facts and circumstances stated 

above, the Applicant most respectfully prayed 
that your Lordships may be pleased to admit this 
application, call for the records of the case, issue 
notices to the Respondents as to why the relief 
and relieves sought for the Applicant may not be 

granted and after hearing the parties may be 
pleased to direct the Respondents to give the 
following relieves. 

8.1 That the Hon'ble Tribunal may be pleased to direct the 
Respondents to transfer the applicant from Guwahati to Kolkata i.e 
his home town, considering his condition of health and the interest of 
his family members including his old aged ailing mother, ailing wife 

and two children. 

8.2 To Pass any other appropriate relief or relief (s) to which the 
Applicant may be entitled and as may be deem fit and proper by the 
Hon'ble Tribunal. 

8.3 To pay the cost of the application. 

9. INTERIM ORDER PRAYED FOR: 

At this stage no interim order is prayed for, if the Hon'ble Tribunal 
deem fit may pass any appropriate order or orders. 
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APPLICATION IS FILED THROUGH ADVOCATE. 

PARTICULARS OF I.P.O. 

I.P.O. No. C-b. 22Z, c 	.2. 

Dateoflssue 16- 7- 	OD.4 

Issued from GC) 

Payable at 	:- 

LIST OF ENCLOSURES: 

As stated in Index. 

Verification.... 

X, 
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VERIFICATION 

1, Shri Prabir Kumar Das, son of Late Pradyut Kumar Das, aged 
about 56 years, Enforcement Officer, Directorate of Enforcement, Guwahati Sub-
ZOnal Office, House No.4, Bye Lane-4, Rajgarh Road, Guwahati-781 003 do 
hereby solemnly verify that the statements made in paragraph Nos. 

..........  ................. .;..are true to my knowledge, those 
made in paragraph Nos. ...4  . 	: . ....i. . 	:................. . ................... are being 

matters of record are true to my information derived therefrom winch I believe to 
be true and those made in paragraph . ...JT... Are true to my legal 
advice and rests are my humble submissions before this Hon'ble Tribunal. I have 
not suppressed any material facts. 

And I sign this verification on this 2 C day of July, 2006 at Guwahati. 

4_ 
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P.K.Das, 	 - 
Enforcement Officci, 
Directorate of En forcemetit, 
Kolkata ZnaI.Ofiice,. 
KOLKATA. 

ANNEXURED 

w 

To 
J / 	The Director, 

Directorate of Enforcement,, 
Government of India 
Khan Market, 

s NEWDELHI— 110003. 

( THROUGH PROPER CI-IANNEL ) 
Sir, 	

Sub: Prayer for retention in Calcutta ZQnal Offlc 
On Health/Medical Grounds . 

With due respect 1 wish tobring to the kind notice of the l)iiector of 
Enforcement, the few following words for favour of kind consideration and 
necessary action. . . . 

That, Sir, 1 have sdfferedfom to severe heart attacks once while I have 
been serving in Delhi (1997) anti again while in Calcutta (2002), and both the 
times gone on operations (Angco-plasry) and on both the occasions were 
deployed with stents Since then I have been undei stnct dieting, sli id living 
patterns, medicatiçn and sustained medical cake of the Cardio Specialist of 
SSKM FIosptai, Ctticutta . ,(RelôVti documents enclosed). 

That, Sir, my two minor Children are pursuing their. education in 
Caicutta,and my dependent mother (78), 4  a r.heuwatic 3atleii is under the 
c6nstant physical cate f'thy wife ind a shift it this stage would disrupt the 
entire fragile arrangçménts. . 

That, Sir, if I am retained: in Calcutta, I would save jeopaidiing my 
cutical heait ailment, continue to uncicgo the ollgomg ti citmcnt living/dieting 
arrangements, save disrupting flyt chilcfreii', education, ati.end to the 
welfare/medicat requirements of my nother and save my wi íè lioni all the 
agonies that might enlail to her from tile shifting. 

in the circumstances it is earnestly prayed that I may kindly be retained 
under Calcutta Zonal Oulice during the fag end of my career: 	. 

	

Yours faithiully, 	. 
Enclo_Medical Repoits (, 

 
Dated: I 5(11  Sept, 2004. 	. 	 ( P. K. Das) 	' 	0 
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- 	. ANNEXUREL F"  
• 	. •ç: 

ti,te,0f EnforcemT' (TEMA), 
india, 

j1.jiwahati SUb-Z0fl81 Øffice, 

To 
?/. TheDir0 ctOr, 

D%reCtO° 	
Enforcement (FEMA)1 	-- 

Govt. of india, 

(THRJOUGH PROPER 

Sir, 

Sub 

Kindly refer to my representatbofl dated 15.01.2004. 

in comPlia° of the order, I have pined at Guwahati office leavifl9 

behind my ailin9 	

ith great anxietY. S have 

old mother and ailing wife w 

sufferO severe heart 9ttackS twice, first in FebruarY, j997 and then in 

: 	

December, 2002, and both the times gone under Airge0PtY 

operations$ strict restrictions are imposed by the Doctors on my livelihood 

consider9 the fact that my heart is severely 
8maged by the attacks. 

of my heOlt Is not much hopeful as the same has 
The present conditiofl  
alreadY damaged more than 40% by the above said two attacks In this 

context, the report of Or. D ahali of B M Biria Heart Research %nsttUte 

is enclosed herewith for your kind perusal as 
AnneX° - 'A'. 

- 	

not only 	
% used to take 

In the circumstances stated above, 

medicines daily (seven Items) but also needed .to maintain strict diet 

urvival as a 
restricttoflS for my s 	

dvised by the Doctor Since I am staying 

.•., 	. ATTESTED 

ADVOCAT 

: 



1 

aloneat GuwahaU, it has become very difficult for me to arrange II 

$ds.'as per advice of the Doctors. Water here, Is also not being sui 

resulting developing gas, which subsequently pressing upward, when I 	 . 

1 	 am feeling very uneasy and sometimes developing chest pain which 

very alarmin9 for my life. There is none to. help me, only helpiessi 

praying God. Sometimes, I myself going alone to the local Doctor with 

4 ..' 	great risk for examining myself and/or taking their advise. It Is needjess 
- 

• 	to say that CARDIO S4'ECIALIST Is rare available at Guwahati and I have 

to depend only on general local doctors. As my health condition is very 

4 	alarminlng my old mother including other family members are passing 

each day with great anxiety, 

Sir, consideing the 	above situation, 	I am 	earnestly 

requested again to kindly consider my case from the medical point of 

view as well as humanitarian ground and allow me to back to Kolkta for 

which. I will remain ever grateful. 

• 	 Yours faithfully, 

( P. K. Des ) 
• 	Enforcement Officer 

• 	 Guwahatl 
• Encl as above. 

•. 	•••.. 
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4DVOCAT 



•• 	.ii •:: 
- 

.. 	,P. K. Das, 
Officer, EnftSrCemeflt 

Directorate of Enforcement (FEMA) 
Govt. of India, 
Giiwahatl Sub-Zonai Office, 

' . 

c..'  

The Director, 
Directorate of Enforcement (FEMA). 
Govt. of India, 

j.. 
Lok Nayak BhaWafl, 
Khan Market, 
NEW DEtHI 

ANNEXURE G 

(THROUGH PROPER CHANNEL) 

Sir, 

Sub Prayer for consideration of Home Posting - R_eq!. 

- With due respect, I may like to bring to the kind information that on 
02.04.2005, suddenly I was feeling very much uneasy with slight 
breathing problem. In the early morning on 03.04.2005 I rushed to a 
nearby Doctor with all my medical papers for his advise and necessary 
examination. The concerned Doctor was kindly gone through all my 
previouS medical reports as well as the medicines are being taken by me 
everyday. He also took sufficient care and checked me again and advised 
me to continue all the medicines in time as already prescriIed by the 
Doctor in Kolkata. He also advised me to check-up myself with a 

renowned ca rdiologist constantly. (Copy of the Doctor's Certificate is 

enclosed). 

in view of the above, it is earnestly requested to kindly 
consider me for my Home posting for which I will remain ever grateful. 

In view of the above circumstances, I am again earnestly requested 
you to consider my case lympathetically with humanitarian ground. 

Thanking you, 

Yours faithfully, 

Dated 4" 	005. 	
(P. K. Das) 

&,Jot 
	 Enforcement Officer. 
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- 	 B. M. Birla Heart Research Ceiiti e 
1,1, NATIONAt IJBRARY AVENUE KOLKATA - 700 027 	 Tiiv CLrVI!LAND CLINIC Ti - 	 ' 	 Phone 2456.7890, 2456-7777 • Fax (91) (33) 2450 7000 	 FOUNDATION li -1j-:----- 	/_ 	www.blrinhearl.org  • e-mail : bmbhrc@L,jrlahearto,g 	 CleveInnd Ohio, USA 

ANNEXUREUS \ 
, 	 S 	6503.1. 

NAME 	 MR PRAD IN KR t)AS 
AGE 	 54 vr 
PLASTY NO. 	 41.537 *. 	 DATE OF PL..ASTV 
COP4ULTANT CARD I OLOG I ST 	i 	DR DR I MAll K(•,HAL I 
DATE OF 	ADMIF3C.ilol1 	 .,') JUN W • 	.. 	. 	DATE OF DI SCHARi3C 

PROCEDURE 

. 	Rig 	femoral arte ht 	 ry and femoral 	vein were al redy 	arJiui 	:ecl 
.. 	 using 7F and 6F Cordis 	hea'Lhs I"esr)ec:tIvply by SeJ.d.i.nqers method with prior 	written and verbal 	4:onsent was 	tke........ nm 	the 	pati.en I and his wi -fe. 	A 3. 5 6P JR guiding cathetri- wi thoi.ml side hoie 

Was engaged to the RCA and vil G .!)14" Hi.-tnrt:ue 	f oppy wire was pssed 	across the 	1:1gb 1:. RCA 	lossiurl 	and PCIDA 	In mid RCA per fi:,r,rieri i.. 	at 	two s.Ites with 	1.5 	t 	1.2 mm 	yager 	bell ntn 	at:. 	1.5 AiM 	prm;sur., 'for 45 secs at two different sites 	(ni towed 	by depioymn I: of 
3 x 33 mm drug ei uting Pronuva Stnt tt: 	the pro;' ima 1 	RCA a 1: 	I • 	ATM pressure -for 303 	ecs 	tWIce. 	The 	1 esion di 1 atemi well 	wi.thou I any residual 	stenosie erid&hugp RCA wit.1s re-cons ...I. toted Wi 'I: Ii Ti Mi .1:.  

I I I 	-flow. 	The post Stent PTCA course was unever -utful 	and ur::om.)-- 

• 	f
1 icatd - 	The patient ham:l a speedy •recuver'y 	(ui I owing 	the proc:e-- 

. 	dure. 
- 	: 

RECOMMENDAT IONS 
) . 

•L.1..1'.. To walk 4 	Kms daily. 
2 	Aggressive 	li -fe style mudi fi.ca€icm m;asures. 

. . 	 . Low saturated 	fat sail and calorie restrjctid diet - 
4 	 mod it1IiTh&( 	u 
5 	 ltt% mtpi 	rd 	irlfl, 	t efl:fu L 	1 -M. 	 sdu 1 ci 	svoid 

I u tJr4it 	th 	 I he 	piwi ees ...... 	. it ............ 
6 

.. 

	To consult w i t h Or. 	l<ahai I a -f tor 	IS ciaysand SO 	in casc 	of 
emerqency. 

- 	: 	- 
 

7. 	To in -form Dr .  . 	Pahai I 	jf 	there is any 	haemnurvhagc. or 	bleeding 
• 	spots on the body and 	to stop Tab. 	C iopldm:qre iimmed.i.al:e  

anc 	to do a blood test 	for- plate let tunt - 
--1'----e. 	ToI tae drj.qi: 	regulr ly 	as 	per 	pr - esci' - ipt.i,un T . 

• 	 -• 

\ 	f 	DR. •. . N AIAL  

. 	
CONSULTANT CARD I OL..O( I 'I - 
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75- B M. Birla Heart Researe h Centre 
KOLKATA 	* 

lame MP. 	1'P .DA$ 	 Age 5'1 ''i. Sex 	1/ONo. 

ardlologlst/Surgeon 	D /f41i)I_i. 	 Date 
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From 
DAS; 

Enforcement Officer, 
Guwahati Sub-Zonal Office, 

•QLIWAHATI –781 003 

To 
The Director, 
Directorate of Enforcement, 
Lok Neyak t3havan, 
Khan Markçt, 
New Delhi - ii 0003 

Sir, 

THROUGH PROPER CHANNEL. 

Re : Prayer for transfer from Guwahati to KQjja(a 

With due respect, 1 may like to rotor my topreseiilatloris 
dated 15.9.2004, 03.01.2005, 04.04.2005, 12.07.2005, 19.01.2006, 
01.02.2006, 1203.2006 and 02.06.2006 requesting for transfer 
from Guwahati to Kolkata on the health grounds. Unfortunately, liii 
date my case has not been considered although any accideni 
cannot be unwarranted to an acute heart patient like me. 

It Is therefore prayed again to please look into the matter and 
consider my case sympathetically. It Is also informed that my 
health condition is not satisfactory and my case has not been 
considered yet. All medical reports relating to my health condition 
is well available at H.O. 

Dated: 22nd  June, 2006 

ATTESTID 

4DVOCAT 

Yours faithfully, 

k7ii—e v orG  
P.K. Das 

Enforcement Officer 


